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MR, CHAIRMAN : Has he the leave
of the House to withdtaw his amendment ?

HON, MEMBERS : Yes.

Amendment No. 4 was, by leave,
withdrawn.

MR. CHAIRMAN : The question is :

““That clause 1 stand part of the
BilL,” ¢

The metion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula and the
Title were added 10 the Bill.
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SHRI 1. K, GUIRAL : I move:
‘“That the Bill be passed™.
MR. CHAIRMAN : The question is:

*“That the Bill be passed"’.

The motion was adopted.

16,26 hrs.

INTERNATIONAL, AIRPORTS
AUTHORITY BILL

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Sir, I beg to move ;

“That the Bill to provide for the
constitution of an authornty for the
management of certain aerodromes
whereat international air transport
services are operated or are in-
tended to be operaled and for
matters connected therewith, be
taken mto consideration.**

Sir, 1 subnutted the hon’bie Members
of the House when 1 was replying to the
debate on my demands that civil aviation
is rapidly becoming one of mankind’s
pre-domment activities,‘and in the last two
decades there has been a breath-taking
revolution n air technology as a result
of which, whereas previously civil aviation
was used only by a wvery very small
section of humanuy, today more and more
people are flying. In  fact, the number of
passengers who fly every year, | think, is
as high as three to four crores throughout
the world, and more and more international
tourism 18 developing through the medium
of civil aviation, India is on opeof the
crucial geographtcal cross-road of the world
and a nation of our size and importance
must have international airports that are
truly upto the highest international norms.

Sir, the problem of airports keeping
pace with aviation developments is not only
one with which we are faced in India, but
indeed 13 a global problem. I myself
over the last 50 many years have travelled
extensively and found that this problem is
there with each country, I do not think
any country, however, rich, i3 today fally
prepared to meet the new requirements of
aviation because with the introductiqn of

e
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so-called jumbo jets and with super-
sonic aviation round the corner the numbers
involved are becoming so vast that airports
find it very difficult to keep pace with the
requirements. It was for these reasons,
Sir, that as soon as 1 took over in 1967
I appointed international airports commuttee
a high-level committece which went 1nto
the entire gamut of the problem connected
with the international airports and made a
series of cxtremely valuable recommenda-
tions. These recommendations fall nto
various categories. There are the financial
recommendations, There are the techaical
recommendations with regard to the run-
ways and with regard to the termmals, and
there are the admunistrative recom-
mendations. The problem before us is as
to what form of adminisiration 1s best
suited to run these international airports,
and the Committee felt and we in Govern-
ment agreed that a Government department
with all the restrictions which necessanly
flow from a Government department 1s not
really the best mode for this. We would
require some special orgamsation which has
flexibility and the capacity to deal with the
constantly changing problems of aviation
without being cabined and confined all the
time by rigid rules .nd iegulations. After
thoroughly studying the recommendations
of the Commitice we came to the con-
clusion that a statutory authority to man
our four international airports would be the
best form of organisation for this purpose,

After doing that we studied very care-
fully the experience in other countries,
Many other countries where airports where
airports huve developed recently, have also
gone in for special autonomous structures
in order to mamage them. I can quote some
example, if that 18 necessary,

We have, therefore, after carcfully
considering all aspects, come forward
with a comprehensive piece of legislation
which I would commend to the House. As
you know, Sir, we are planning a major
investment international airports. The
provision for the current Plan is Rs. 37
crores and for the Fifth Plan it is likely
to be very much bigger, because 1 want
the international airports in India to be
as good as, if not better than, any airports
elsewere in the world, For this reason we
foe! that this very progressive and useful
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piece of legislation thit we are bringing
forward will help considerably to make the
orgamsational structure upon which the
new airports can be developed,

Wuls these woids I would hke to
commend the Bill for consideration by the
House

MR CHAIRMAN : Motion moved :

‘“That the Bill to provide for the
constitution of an authority for the
management of certain aerodromes
whereas tnternational air transport

services  are operated or aie in-
tended to be operated and for
matters connected therewith, be

tahen into consideration,””

SHRI SHIVNATH SINGH (Jhunjhunu):
Sir, I move ;

““That the Bill be circulated for the
purpose of chiciting opinton  there-
on by the 29th October, 1971.” (1)

SHR1 DASARATHA DEB ¢Trpura
Fast) : M1, Charrman, since we are deve-
lopmg his industry and 1 cousse of time
the international civil  eviation industry 18
bound to develop 1n our country, we must
have some separate arrangement for running
civil aviation at the internationsl level,
With this view I generally appreciate  this
Bill but I want to make certain remarks and
raise certamm  obyections 1o seme of the
clauses I think, the Minister should
consider them.

In clause 3 it 1s said that this Inter-
nauonal Aurports Authority of India 18 to
be appointed by the Government. 1 want
it to moie democratic.  This should be
appomted or elected by Parliament ; it
should not be left to the Government alone.
If the entire thing s loft in the hands of
the Government, some people who are their
like-minded people may be appointed and
the same bureaucracy will continue there,
The functioning of this corporate body may
not develop then, *

> Then, why should the Chairman be
appointed by the Central Government ?
After the constitution of that corporate
body, the Chairman must be elested by the
members of that corporate body, We are
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following this principle at least in other
organisations. Why should the same prin-
ciple not be followed here ?

Thirdly, clause 6 say that if the perma-
nent Chairman is temporarily absent, some
other person may be appois ted to function
on behalf of the Chairman. This is a very
bad thing, Why should we not be specific
and fix up a certain person here, call him
Deputy Chairman or something like that ?
In that case, it will be convenient to con-
duct this Committce. Otherwise, you have
to wait for some time and all sorts of
things are there, One should be very specific
about it.

Regarding salary und other things, 1
think there should be certain rules and
regulations to fix up these things. Whether
this Bill provides that 1 do not know. If
it is there, then it 1s all night, The people
who will be e¢mployed there, these
employees, must enjoy certain guarantees
and other things in regard to promotions,
otc. There must be a specific  service
conduct rules for those employees,

Another point is that clause 12 (4) doces
not provide any guaraniee about the trade
union right, You are taking uway therr
trade union right. You do not have any
provision for their being and conduct rules
and, thereby, you are taking out their trade
union right,

Lastly, clause 17(b) and (¢) read :

“(b) for the amenities given to the
passengers and visilors at any port,
heliport or airstiip ;

(c) for th: use and enjoyment by
persons of facihties and other
services provided by the Authority
at any airport, heliport or air-
strip.”

You are trying to charge them extra, Why
are you charging these fees ? The passenger's
fare is there. You are charging the fum
Now, for food and other things, you are
going to chaige fees. I think, it is an
additional burden on passengers. This
should be deleted.

JULY 31, 197
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DR. KAILAS (Bombay South): Mr.
Chairman, Sir, I welcome and support the
International Airports Authority Bill,

There can be no two opinions that India
should shine on the international map of
aviation. Spccially, with the vast scientific
development in the construction and size of
the aeroplanes which are moving with
faster and faster speed, it is but natural that
India should have modern and comfortable
air terminals and there should be maintained
very well. More so, today wc have got
90 airports in India and 4 international
airports at Delhi, Bombay, Calcutta and
Madras I was thinking or dreaming that
there should be one more international  air-
port cither at Nagput or Hyderabad, We
ate, perhaps, going to have one more inter-
national airport,  lence it 1s but natural
that Dr, Karan Singh who is a competent
Minister for Tourism and Civil Aviation has
thought of cieating a statutory body to be
known as the International  Airport
Authority.

We are having so many statutory bodies
and they are under the control of the
Government or run by the Government,
But when this Authority is being created to
determine and advise the Government on the
action required to be taken to provide these
international airports with buildings, equip-
ment and facilities to cater to the needs of
passengers and goods traffic and such other
related matters, f we are going to have a
Chairman without sufficicnt knowledge of
running this Authority or without the know-
ledge of financial matters or a Chairman
who has no faith in running this Authority
in such a manner as to become a model or
a prize for this country, the whole purpose
of creating such an Authority will be
defeated. 1 have got some experience of
appointing person without much considera-
tions, 1 do not want 1o cast aspersions on
any Chairman of other statutory bodies but
1 can say that they have not bven able te
deliver the guods because the Government
has appuinted cither an 1AS or an ICS
officrrs. He must be a persen who has
complete faith in the development of our
international airports.

1 want to draw the attention of the
Minister that in clause (3) of sub-section 3.
you have said that the membership shall be
13, Ido not want to have this top-beavy
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administration, Instcad of 13, it should be
9only. For the minimum, we are going to
have 6. I am proposing that the numbers
should be 9 and not 13.

Another thing 1 want to draw the
attention of the Minister to is that it has
been mentioned to have part-time members
also. My experience has been very very
sad. In the name of part-ime members,
the Secretary of the Department goes and
sits and bosses over the Board of Directors
or even on the Chairman and disturbs the
whole work of the institution, Hence, this
clause providing for a part-ttme officer or a
part-time members should be deleted.  But,
1 can understand the difficuity of the
Minister, When we are starting this
Authority, to begin with, he may not find
a person wih some experience and know-
ledge 10 man it. So he may like to put on
it sonebody from the Air India who is
experienced and who will be abie 1o delner
the goods, But I want a categorical
assurance from the Minister that such an
officer should not be kept i that Authority
which we are creating for morc than the
period necessary, so that this authority is
made to stind on its legs soon when these
persons are sunt back und no more part-time
members are created.

Before 1 sit down, I would hke to draw
the atiention of the Minister 10 one thing
more | read in this Bill. In clause 3 sub-
clause (6) it has becen stated.

“During the temporary abscnce of
the Chairman, the Central Govern-
ment may appoint another person,
being @ whole-timer 10 act as the
Chairman.”

1t is not mecessary that a person who is
a whole-timer in the authority should be
named as chaitman. If these words are
deleted, Government will be free to cheose
a person who can sct as Chairman till they
appoint another Chairman or during the
absence of the Chairman, With these
words I support the Bill and 1 thank you for
allowing me some more time.

SHR! S§. M. BANERJEE (Kanpur) : The
Minister may reply on Monday, This is a
long Bill containing 49 clauses. It can't be
passed today.,

SRAVANA 9, 1893 (SAKA)
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MR. CHAIRMAN :
reply today.
want,

No. He will
You may please speak, if you

SHRI S, M. BANERJEE : 1 support
the Bill. Let me congratulate the Minister
for changing the complexion of the airports
at Delhi and Dum-Dum. When we go to
Delhi and Dum-Dum it gives the feeling that
we are hcading towards more air services in
india. It gives glimpses of Indian culture
which attracts tourists as they go round the
country, This particular Bill is brought
forward 1n accordance with the recommenda-
tion Hf the e mmittee headed by Shri JRD
Tata. According 10 the Statement of Objects

+ and Reasons, the recommendations of the

Committec wonld involve an estimated total
cxpenditure of Rs. 106.12 crores—Rs. 63.56
crores to be spent in the Fourth Plan (1969-
74), Rs. 35.54 crores in the Fifth Plan (1974-
79) and the balance of Rs. 7.02 crores to
spill over to the Sixth Plan. So, Sir, we are
passing a legislation which will go to the
Sixth plan. I do not know what is going to
happen in the Sixth plan, Anyway, 1
support the Bill.

The Corporation should not become a
white c¢lephant, and T am sure, under the
supervision of our able hon. Minister, this
Corporation will look to th: welfare of the
geneial passengers and their conveniences.
Shri Deb brought to the attention of the
hon. Munister a partucular clause.  This is
Clause 12 (4) which says ;

Notwithstanding anything contained
in the Industrial Disputes Act, 1947
or 1n any other law for the time
being in force, the absorption of
any cmployee by the Authonty in
its regular service under this section
shall not entitle such employee to
any compensation under that Act
or other law and no such claim
shall be entertained by any court,
tribunal or other authority,

That means he shall no: have any particular
claim because of this clause. We are trying
to make the employees happy and Wwe are
trying to work this like a joint family
bet.yeen Government and employees, and so
this clause which is pernicious in natute
should be done away with. 1 would request
the Minister to give a second thought to it
and seo that such clauses are withdrawn,
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1 agree with Mr. Deb and also with my
hon. friend opposite who spoke 1n regard to
vacancies of Chairman  His absence should
not be filled by any one. That will be
something wrong  The board of directors
should be authorised to elect the chairman,
Otherwise, there is already a  whispering
campaign going on throughout that the
Government may bring i some defeated
politician as the Chairman of the corpora-
tion. 1 am not against defeated politicians ;
some of them weie veery excellent, n fact,
better than those who had won ekctions.
But the general trend should not be to bring
in those persons, Once the boatd s properly
elected and properly constituted, it should
be left to the board to elect a chairman of
their choice [ am sure that the board in
its wisdom will elect the correct man and
that man who can deliver the goods.

As regards the other clauses, 1 would
like to sreah on them when thev ate taken
up. But I would like 1o have one assurance
from the hon. Minirter.  What will be the
position of the Auwhornty in tegard to the
other airports 7 What 1s the hon  Minister
is going to do with the other airporis ?  For
instance, take the case of Madtas. [ think
it is not being done n the casc of Madrus
al present......

DR. KARAN SINGI! : 1t is being done.

SHRI S M. BANKRIEE : I am happy
to know that, Apart fiom that, there are
some other airports,

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) :  For instance, Kanpur

SHRI S, M. BANLRIEL : I know that
Kanpur cannot be an intcrnauonal airport,
It is not even a national airport. Only one
plane is going there, and even the plane
which is going from Delhi 10 Calcutta does
not stop there So, I do not speak of
Kanpur at present. 1 shall take up that
issue later om.

Put the point is that there are certain®air-
ports which can be doveloped as inter-
pational airports. 1 would like to know
from theehon. Minister, while giving my full
support to this measuie, what he proposes

JULY 31, 191
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to do in regard to those airports which can
be developed as international airports. X
know that he would like to convert every
airport into a beautiful airport, into an
airport of attraction for the tourists so that
they would like to visit this country again
and again and this will definitely give us
more foreign exchange. 1 wish him all
success in this direction.

st aifer syem (aferw feedl) « @mafa
sit, & Ay @0 ot A gawarg dar
g, amal § gafay fr el ¥ uw
#g®r & s arar 5fuF TaT g o |
T FA7 § | W9 AT ssqrfews waAr
¥fea dY qmr & NS wow w1 Fhge
gamar § ag qga ga ard givar § §
W@

At F1E g1 & 99 ¥ 0T GrERrd) ag
3fs sa @ agdwFAr saE qae A
giv et Far grar g e Sty feedl
nggIE & At g w4 g fow F adr wgaw
¥ a f5ar 9g 71 Fd) & o & el
FAat 1 gar s I @ XA A,
i mavdiea # o @ifraT | @ e
w8 @

w7 Aq1 Aeqr g § O UR feawa
g st & e Eaifagm, ¢fagd =3
A1, WY S gTA F10 F7F I ¥ Y
51T wTa 2 1 fagd ar Uear sqlze &
fasifas & 1 1 FFA AT qF AT qQq
@I 39 ® qT A F @ war §
gt o 200 Mo N @& @ar § 9
#t ¥ WifraT far wifgd, @ & w2
AR SR 1 AT ) AY ) g Yagedifede
@t § S § W Satedr fodt & oW
ag § 37 @ i A W@ Wy

oY zrataed &, & oY ghwr § wgar
g fedofios oty & fa wwie g



149 International Awrports

ag 9 &) fe 37 T g5 A€ areawa "
i 1 Y@ 7 & fw &t ferae R/ g
99 AT A "I #f W
s AT N TigrRr E A FA Y AW
lz &7 WA A W | 9T 19, W A1
Ty &, qifs wTA & 419 0 AT FT
a¥ @ & e o gavica v
Fagumfasfig@ w3 &1 oF
At g & atv A ¥ 9 feafa =
X 57 &1 5 ST aiad W A A
A G FATAIIC FA g, §F Wik
Iy var@wm fe fegeam ve waw
ez & S AT FT AT S 1AV -
NE §

gaT @ oiIgH §, W AT AT
FA91N w17 777 8, A4 afaaw W
WFGAT 3 1 gAWr WEEw I F ) AT
3% Wt wfafatay nrw e F@iw ®
& ad d agT Avgr @ 1 W qgeE
iR g ifaag & wfafafa g ga3) o @€
A fag arav @ gsar Fr) gaEr
TGS FA g & AFH A7 A0E

ot s fagrdt amdqy  @wafs &,
7 fa9a® 1% ageaqot § foeg IR
g A9 ¥ foq @ug qafy aft &
garew avista faara aqg 71 w7, T,
FITAIA URYW FLF &1 q@n fog
A TR A e & afaerd §1 My
£ SfOF7W & 137 § AT W g W0
srrqegFAT Tg1 f6 3% wag & frr &,
way %1 awra ¥ fra axg § sl fear
o w% | g8 &€ 491 qv A afi.
T W1 75T FQ AT L AN gEg ®
fag grag 78 & fr 94w far ofy faw
& swraw ¥ g@s T | feeg gud geafoorm
ft gind ar g § 5 3 qux & fadfam &

SRAVANA 9, 1893 (§4KA)

Authority Bill 150

AT g W AT AT ¥ A}
& gw, 3791 fadeT wag ¥ qrA ar,
¥ w9t & foq gafeaq fear AT, sa¥
fo qag qafrq aag g7, @ @ N
wfzarf afyrifas azdt ar @ ¢ &
gigm 5 A sir aifeame &
for dgafafedt gam 1§ migaca
fasrar wa 1 gg at@ &1 sqfEd o
afgdor & aza § frell 71 "a¥q ad
fravar) afiw gR wmar ¥ 5 ag
fala® qA auy qar ad gmy fafw
amEg 4 fag) fd @ 9% 98y =
93 #41 frar | Saeaw & fou AR
qTA GITTL G /AT 29 4y &)
v ot g1 4 & war AT Foru

*A person shill be disqualified for be-
ing appuinted as 2 member 1f he~-(a) has
been ¢oravicted and sen enced to imprison-
ment for w offince which, 1n the opimion
of the Central Government, involves moral

turpstude , or (b) 1s an undistharged insol-
vent "

F FETT F AL qwsr §fe wgw
awg & =afsq frgea w34y ?

o Fu fag - fagfer & T ey
gag femerr faz g &y ?

ot oz fagrd add  Far amq
tazer g s AR § fn fagfes
& g 3% fgaanr e 7 gg @
gfasww & fod w=l gena ad oty
¥ guwar § fs wfaer & forg Amr waew
@l 3 A fe @ Fadas 4 W ﬁ "S-
T a8 9¥ |

* us A/ & T wgr Wi fw
wradisdly afcags fora afs & a5 <@
et amag astdw & 4y g,



181 International Airports

[ wew fagd aedd]

wIT wadisdy gl 9 9T @A
Ia13q &1 ot gereY wgha &, sad et
a% afady A gar &1 arad ¥ faee)
AT, T K7 GUG @IAT § ANT Z9%
fwgmtag & Am@ AT wad 9
9gY 1 gufy feeedt & gard 95 9T Iy
ga% At us wvE) @ g g, A7 ag
aga gaa Y & <, qard, gae,
wHaw § g9 g §df, I IE,
feaafa F end smw aam § s ofy
q grU W g1 At g Ffan Qim
W wfas 9d an 7 w7t 0, 39 3oz &
FH Y 9 WA gtk ag@ @ Al
gUTT ¥ F) apaeTaar § 1 g fax
oft ga4t 7 91 F1IYL A FA TN FH—
AT g TAT 9T, ASAT—HIX  FAYT
FT AT AN AT YR ATAT € gHTIT WIv-
& famra ar 4 7w 97 gaar &

TG FT 4T 4T 033F o £
Y AT A § 2 T TC gAY
a fFarwm &)

17 hrs.
awiafa aglam &3 Far g

&} gW. OR, A © a7 F ®E1 g,
fre ot war agh

ot mew fagrdt amAd . w9 aeq-
dedra gar€ af F fou yoa w1 @ @}
ag 97 w=gr 1 fRedt @ gwmd wg
@y ara% § ) ¥ F SN w7 gard
ogrdwr 1 gAR gAd A @uAnT
e wfgd 1aitEd & T g
&% w1 92 ar & A g 5 ge
fedl a78 &1 @A TN &= "gEy wa
¥ ¥ A gafaqd A & fqo w7 & a9
it aTOw FI

oft wrfr sqaw ; wrfavs & g o

FqUT

JuLY 31, 19

Authority Bill 152

F A § a1 g wfg¥

it srew fagrdy s : afeae &
g it wy g AT A i aqrar § 1 A-
faax @1 gard #gr s guw a@ §
fqaar srgz w1 1 & angar f& g
sfqFwor % Avg ¥ Fw FL AT %A g,
qqT 99 34 A 959y fRaiE Ay qag &
w1 gn I &1 dwrwEr  faard
A g9 %z g4 (% afgswg & w37 #
7O g% g9l g W afasr A
garé g ¥ F@-M &Y W gd Al
& awa g Adar | 3T w0 & W § gA
fqqus T1 quqd F7AT g

oft qaw femctag - (gawHzanl)
gwiafe woten, & 3 fad9% o1 gwdy
FoA T fov @zl gat g Az gt F A
¢ 1 o g mw fawe o sead-
g faq| a9 F w7 0 qifqg P oA
fAx-7 2% 3¢79 & foo @ifnw A v
Wi 2 7y e gF as ) waar ag @
f5 fa-st wv guam gand =g 97
framafor &0 aft & 1 oqg gR fyvama
fr ol wdizy gAYt W, gA AW
famr agal €1 grafy o AT gy
gt

ag WM faarcsan g f5 g@ & fog
us eamE) fAFg T I W oaw
Foat g AT AT & Fea-
a7 ¥ yIg F@  FE0 WEAEF §,
¥ swimmr g fF @ g ®
fagw zq wwx ¥ &, fadhtw faam,
famita  fagw, fom & sw wg@
¥ w1y faq qu7 g7 @F =EF a8 99
qag af &1 919 § 1 af gy, g Ay §
f% syrgarfas qfy, wava-gaoar of sfawr
dgag ®l Ao & dad F qrgc @t

M9z § 1 g7 ST IENT ST 111‘551



153 International Airports
wgt @t fawig a7 wa § W ¥ aga
2 a% F1 F¥ £ s @y § A
falsz aqmfes o A §, aga awq g
&, T 37 FF gI3 &% g

13.11 hrs.

{DR. SARADISH RoOY in the Chairl

dug & 39 wma famdl &1 s
araey 1, 3g 9% famemdt &,
At & fedt A ¥ § areraw g0 avg
¥ zas1 fawet Al @ a@er fr dag
AR 7g @urdt fAwT &7 vy ¥
qraeq g1 | A5 oF weaeda facey,
FETIAS iR 3@ MmAN F @ W §
Y za 9w & f5 gl aw @ify At ad
&€t Al &1 w99 R, 4gt g0y 1 W3y
gt wifew, afew sei aw faegfea
Fiat w1 avaed &, 99 daq w1 gendy
&5 ¥ &7 g 9Ifgw | wfwa ag g
% @i § OF gack ¥w F dog w1 gEay
T 97 & Frw 1 g3 guAl et §
afpa st & 73 MNFar g fs o8 79g 1
geadq gaAt 7 ag sirx & eamrAy fawm
A ad § A @ Aam A gH 9
farar Y @1 %dife z8F 518 ww A
5 =% efoed) ¥ ag o fawim a3
erErht g §1 w9 & s@afe dgw
fadus o fagre Fear Eav3ear ¢
&9 H A qrau §, gulaaw, ot eaqa
famid & 397w waww 79 § |

W A9 X9 fadaw §) oF @t AQ
foae) & TR a1 Txg AN W §ze
mAde M ¢ | fafus Yfaqum Femrdie
@ At &, wgi Szi @gw TyAAE @ aw
fawr fawmn i § A< sifadias o § 1 a%
@il FI ¥ faer fni s sifaden @
0 53 W RE o wr § wd

SRAVANA 9,1893 (S4KA)

Authority Bill 154
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us U g 9« o § 98T S HNF
g st Ao @ w1 KT mgd agy
gar &1 fow arfvdl & AR & g
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DR MFLKOTF (Ilyderabad)
to congratulate the Minister and 10 support
the Bill thit he has muved today Many
persons have already spchen about the Bill
and [ have not very much to say except to
mention two or three points

1 stand

Members have already mentioned that 1t
ss quicker (o travel by air from place to
place than to get the goods out at nany of
our atrports and reach home It s one of
the greatest difficulties that we are experienc-
mg 1 takes more time than from going
from place to another from one airport to
another This has to be avoided ai,all
place, whether it 1s a small airport or an
ternational airport  Afier all people pay
through their nose and they travel by air
with & vibw to cut short thelr travel time,
1f the air-port-delays negative this objective,
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there 1s no purpose in traveling by air at
all 1 trust that the hon Mimister will take
this into considerition and install convoir
belts as 1n other places so that goods may
be taken out as quickly as possible

Under clause 3 sub clause 3 (¢) Govern-
ment has to appoint 6 to 13 persons as
members It his not been statcd who those
members wou'ld be 1 will only plead with
him that there stould be at least two
members trom P thament elected to this
body <o that they may hive a say mn the
wholt matter and be able to help the
Government 1n this matter

The third thug that 1 would lLke to
place before him s this  In the short period
that the hon  Minis o has been incharge
of this Departmen  we hive scen a  tremen-
dous improvement not merely m the type
of aireraft that we are gotting  but  wso
the convenience that he has created in many
of these wurport tuilldings, particularly 1o
Delht Buteven <o 1 1s not sufficient
1 am aware that the hon Mims er has (ra-
velled widely  The first time that 1 travell-
ed by air was 1n 1941 dunng the World
War when Tatas were running a mail service
from Bon bty to Midrw and on to Singa-
porc  That was cxactly 30 years ago m
November 1941 Since then the type of
aircraft that we ar getting and the type of
convenience that his been creited are simply
tremendous  Iwn so In my travels to
many parts of ite world in 1953, 1955,
1965 and 1968 wlich took me 1o distant
countries ihe Germany, Russia, Yugoslavia
etc, ard w0 cities like Frankfurt, Berhn,
Geneva, Zurich Brussels Moscow etc, [
have fclt that those  airports were simply
superb  The davs when Maharajas built
palaces 1re gone We are today building
palaces for the beneflt of the common people
to help them 1n every possible manner If
one sees the airport 1n Berlin  or  Brussels,
one would be struck by 1ts magnificence and
the typc of conveniences that have been
provided 1 woild therefore, say that
though the Delhi airport 18 very much bettter
than what 1t was tefore, 1t falls very much
short of what one would expect from inter-
nattondl standards  If money is spent and
spent properlv and buildings are put up
with & view to create this kind of conven.
lence for interuntional travelling, T am quite
sute that many more tourists from fospisn
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countries will come to India for sight seeing,
that the tourist traftic wall increase and that
the foreign exchange that we earn will also
increase,

1 do not have very much to say except
again to congiatulate the hon Minmister «nd

support the Bill that he has brought tor-
ward
SHRI JADEJA (Jamnacar) I rise to

support the Bull and also to congratulate
the hon Mimister and his able Deputy who
have brought forward this Bill

The earlir Commuttee which was set up
and very few members [t made  several
good recommendations, but Government
took 4 long time to take a deusion afier
the recommendations were made, and  they
mmplemented only some of the recomnen.
dations ln this jet age we cannot aftord
to delay matters whire we have to be
Lucinesslike and  compete with  other  air-
lines and other  countyies also [ would
only request the hon Mimisicr to consider
some of the proposals which hase been laid
before him by several members today [
also support them that the number of
members on this Conumittee should bc more
than m the previous Committce The
Committee should include people from the
Immigration Department, Health Depart-
ment, Police Department and Costoms
tourist Depart ment

SHRI SHASHI BHUSHAN : From the
tourist Department also.

SHRI JADEJA From the Tourist
Department also, wm fact trom ail the
Departments with which the travellers and
those concerned with arlines are directly
or indirectly connected

In the Bul it 1s mentioned that four air-
ports are to ba taken over by the corporation
But in a country like ours, which has tre-
mendous potentialities four tournst develop-
ment, which has a very wide area, consider-
ing areas ke Gujarat where the inflow of
passengers coming from Africa and the
MiddierEast is so much that instead of
Bombay being the only airport st which
they can call, an aliernative site efther at

bad w0f Jamnagar should be come
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sidered, which I am sure will lessen the
burden at Bombay as well as allow us to
have an aliernative airport, which we have
lost at Karachi,

I would d sagree with those who have
advocated that the members of the com-
mittees ind also the Chairman should be
electcd by the Board, because this 1s a body
whith wil have to be more businesslike,
It wiil be the competence that will have to
be considered, not the number of sotes,
One may be more popular and get the
votes, but may not be competent If the
nunistry can appoint competent people, 1t
will be bettor We should not bring ina
democidtic attitude everywhere  because 1n
a businesshike body, one should have a
fricndly fceling, not a competitive feeling
with the others

1 congritulate the munistry and request
them th it this organisation which ts to take
over these four arrports 1n the  beginning
should expednte therr work and also  recon-
sidet the earlier proposals of the former
commuttee and try to see that interference
from outside quarters 18 avoided, so that the
work may be quickencd

MR CHAIRMAN . The Minister

SHRI SIIIVNATH SINGH
given amendments I want to speak

L have

MR CHAIRMAN Your name is not
here You may speak

=i} fora wrq fag  wAAo ganafy o,
R em @ W g aww
Al T FT N T FOAT AL FE A
FYUEHT YA F@E, I H snfac
s F1% A T AR &Y, T7 g fxar
grar ¢ 1 zg A7 fgga & aEerd &
fad & are &7 ;A AT E A

aradg qamfs o, 3@ gEGyn
ga¢ N qurfeE) faw &) g #TH gw
gwy  &w ¥ fygd warfkdly a1 a%
wft §, 2% & % AT AT Q¥ WY W}
¢ erwqifchin X R % srwow g
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gerd s s ggN swiyas Afqg a7
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1g § &7 afeT ¥ awwar § qafed &
fesitorrw #Y maddez frarge o7 a¥F—:zw

I & Jrfawa g8 a1 T1fgn 1+ 39Ny
g nET A 4 AGT RYHE F fagaw ¥
At qifgy A7 g & sfy ard
fasdad gAY = fge oY q1da wmw-
Wrza & a% g9 9T A wifass gady
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g A A v g7 qv fA¥TA s
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W feg ol 9gg el A4 W& W
sfaa aaf @ gAY aofsws o) fas &
for ag &z %73 o\ fer iy oy a1
guaT W g5 0T FT fgar ardar

DR KARAN SINGH Sir, may Iat
the outset say how grateful Iam to hon
Members for the very generous remarks that
they have made with 1egard to the work of
this Mmustry ? I think they have been
particularly indulgent bicause mn the four
years since this Ministry came into being,
this s tie first Bill that 1 am bringing
before the Lok Sabha  In any case, I can
assure the House that 1 am deeply encour-
aged by the generous remarks that they
have made, becuwse there i1s nothing more
encouraging for somebody who 1s trying to
serie the public interest than some
appreciation

Some very valuable points have been
made 1n the course of this debate I have
noted them down and will go nio them one
by one as far as 1 can with your permussion.

Shr1 Deb suggested that the Board be
clected by Parliament 1 do not ﬂ'nnk 1ts
possible,  After all, the whole Government
18 tresponsible to Parlament and if Parlia-
nfent 1n any way decides that the Govern-
ment does not any longer have its confidence
naturally the Government itself cannot
continue, Therefore, 1t 18 not s really a
practicable proposition.
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Also, 1 may point out that aviation is a
Central subject. Scveral other Members
also asked why the Central Government was
all the time coming into the picture. It is
becauase this is a direct responsibility of the
Government of India under the Constitution,
Therefore the Covernment of India must
retain its authority to give whatever direc-
tions and 10 make whatever key appoint-
ments that may be necessary,

I think this question which the hon.
Member Shri Atal Bihari Vajpayee has
raised, of a balancc between autonomy and
accountability, is 1o my mind one of the
most important questions which we have to
face. If the balance is upset, if for example
there is too much accountability, then also
the free functioning of these public sector
corporations gets completely restricted and
inhibited. On the other hand, it is obvious
that there cannot be irresponsibility,
Parliament is ultimately sovereign and,
therefere, the Government and the public
sector corporations must be accountable to
Parliament. It is for this reason that we
have laid down that although it is going to
be an autonomous corporation, the reports
will be iaid before Parliament and the
Government will have power to sanction the
budget. We have tried to bring about a
proper correlation betwsen the two. But,
as | say, this is a matter which we have got
constantly to heep in mind.

One point has been raised with regard
to clause 12(4). I would like to clarify the
point. At present these employees are
members of the Civil Aviation Dspartment.
Obviously, it is from among the present
employees that the employees of the Corpo-
ration will mostly be chosen. Nobody is
going to be forced to go to this Corporation
against his will. We have specifically pro-
vided that it is only after they agree
voluntarity to be absorbed in the Corpora-
tion that they will be absorbed. But we
have gofto safeguard that, when they are
absorbed, they do not become Jiable to get
apy gratuity under the old Act. In otKer
words, once they voluntarily agree to be
absorbed, they will get all the advantages
of the new terms and comditions and all
the protection wbich will be available to
them, '
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SHRI S. M. BANERJER : May I remtind
that in regard to the employees transferred
to the Food Corporation of India when it
was constituted, a Bill was purposely brought
to see that their interosts are safeguarded ?

DR. KARAN SINGH : We will certainly
make sure that their interests are safe-
guarded, There is no question of their
interests being adversely affected. Once
they go to the Corporation, they will get all
the trade union rights that are due to them
and they will get full protection of the laws
of the land as far as trade union activities
are concerncd. This is merely a formality,
so that when they cease to be employees of
the Department and move on to the Corpo-
ration, there will not be overlapping and
duplication. 1 can assure the House, there
is no question whatsoever of the rights of
the employees in any way being adversely
affected ; in fact, il anything, 1 feel that
this will open the path for a large number
of employecs to better their prospects in the
new Corporation,

My hon. friend, Shri Dasaratha Deb,
also mentioned about the question of chargs
which the Authority may make. 1 may
point ou’ to him that in fact, these charges
are a major source of income all over the
wotld. The passenger ticket goes to the
airline. That has got nothing to do with the
Authority. Therefore, the Authority charges
landing fees and various other fees and the
whole complex, the book shops, the barber
shops, taxi stands, etc., is going to be run
on a commercial basis. This is the practice
all over the world In fact one of the
points of this le_islation is that thess air-
ports should becoms commercially viable,
That is not really possible in the normal
set~up of a Gove'nment department, Therw-
fore, thcy will certainly have these charges,
But these charges will be in no way unusual
charges, and will be paid by any person
whenever he travels anywhere in  the world,
Throughout the world, the international
airports have certain charges.

Dr. Kailas and others mentioned as to
why additional international airports ocowld
not be added in addition to these four. The
honourable House will ses that clawse 1
itself says, it applies *in the first instance™,
to theso four, This bhas not been- brodght
out in the debate, but you may * recall that.
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thore are other airports in India where
international flights are there, For example,
Amritsar —there is the Kabul flight ; Vara-
nasi and Patna-there is the Nepal flight ;
Trivandrum and Trichy-—there is the Ceylon
flight. There are airports where international
flights are there. But we felt because these
four major airports really required immediate
attentian, for the time being, these four
will be there. If later on we feel that this
pattern is very successful and there 1s & real
demind or a justifiable case for adding some
other airports, we can certainly do so in
due course,

As regards the choice of the Chairman
and the Members, this matter has been raised
by the hon. Member, Shri S. N Singh, Dr.
Kailas and others, Certainly, we have got to
be very cereful in the choice of our Chair-
man, particularly for a new Corporation
which is going to lay down, as it were, the
pattern of functioning for the future. I can
assure the House that we will  be extremely
careful in the choice of the fair to say that
all persons belonging 10 the IAS will not
act in the interest of the public sector, After
all, the 1AS people are also recruited from
amongst our own boys. They are young
people like ourselves who can work., There-
fore, 1 do not think it would be fair to rule
out any particular category.

I may clarify there is no question that
Secretaries to Government are to be appoin-
ted on the Board That isa clearcut deci-
sion that we have taken that Secretaries to
Goyerament will not be appointed on the
Board,

One hon. Member raised the qnestion
a8 to why there should be so many Members
on the Board, There will probably be the
four heads of these four international air-
ports. Then, there will have to be the re-
prosentatives of the Indian Airlines, the
Air Iodia, the Air force, the D, G, C. A,
who is an ex-officio Member, -the Finance
Ministry and also Tourism,  So you will
seo that we require a little flexibility, because
we want that all necessary interests invoived
should be representsd. 1t is for this reasons
that we have said, not less than 6 and not
more than 13 which would make a
maximum of 14, including a Chairman,
Many of them will be paturally part-time
«paople, After ail, ws know we are not go-

International Airports SRAVANA 9, 1893 (SAKA

Authority Bill 166
+ ing to get full-time men from the Indian
Airlines, the Air India and so on, So, we
have kept a mix of part-time and full-time
people, I can assure the House that in the
formation and appointment of the¢ Chair-
man and Members of the Board, we will
certuinly keep in mind very caiefully all

the factors that have been mentioned
in this debate,
SHRI S. M BANERIEE : What about

workers’ representative ?

DR. KARAN SINGH : The question
of works® representative was raised by hon,
Mzembers, Shri S. M. Banerjee, Shri Shash
Bhushan and others. This mutter has been

* under th: consideration of the Government,
Certain norms have been worked out and,
certainly, we will fall in line with those
norms If it 1s a practicable proposition and
if it falls within those norms which have
been accepted between Government and
labour, | personaily would be very happy
to have a representative of the employees on
it. [ do not want to give an assuramce,
1 am not share whether it does fulfil......

ot o @ ;. uw arf €L X
gfaaa w1 sfafafres fear &, frgam
e wagdd & dneq w1 gfaffaes 533
W@ N AwRr @ wWE
qfad & , srq quiita ot 9@ 2wy ?

DR, KARAN SINGH : That is why |
say, 1 will cerlainly examine this matler
very carefully and if it can be done without
any difficulty, I for one am in favour of it.
As a part of the Government policy, we
shall certainly keep this suggestion also in
mind,

ot fraam fag : arr @log WAl
# ¥ up siafafa grgwdty w0 w3 €
At 1% %% A8 TeqT @, WA & A5
AT H ¥ O W @ A w6 IgIT R )
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As regards the point nised_ by Shri
$. M. Banerjee about voluntary at?mrption
and all that, 1 have already mentioned that
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a Chairman will have to be there for legal
purpose also, not merely for presiding over
a cettain meeting. That is why there isa
clause in this Bill, clause 3(6) which says
that due to the temporary absence of the
Chairman, we may have to appoint some-
body. Later, with your permission, I would
like to move a small amendment in this
merely to say that we may appoint another
Member to act as Chairman, not necessanly
another whole-time member. The man we
may appoint may be a part-time member
who may be fairly scnior. 1 feel we will
have to have this because if there is no
Chairman, there may be some legal lacuna.

In the context of international airports
Kanpur has put in an unexpected appearance
and it has come in for adverse comments
both by the Shri S. M. Banerjec and Shri

Atal Bihari Vajpayee. 1 must admit toa
sente of embarrassment in this, My under-
standing is that improvement works n

Kanpur are gcing to srart, and in any case
immediately after this debate js over, I will
go and see what top priority can be given to
Kanpur,

SHRU S. M, BANERJEE: By my
constant request I got the Raydhani Fapress
stopped at Kanpur and also got 10 seats
reserved for Kanpur, Why not you do
something for the Kanpur airport ?

DR. KARAN SINGH : Shashi Bhushanji
talked aboul the question of Directors, I
have already covered that, that the Diicclors
should be those committed to the policy of
the Governnient, That really goes without
saying. It is very important that this sho. id
be done.

Hon., Shri Vajpayee raised, as 1 said,
the very basic problem of the co-relavion
between autonomy and accountability, It
is in fact for this reason that I may point
out that the Tata Committee had recom-
mended, that it should be a joint stock
company which would not have needed an
Act of Parliament. But the Government
specifically said that this would not® be
correct because this is such an important
maiter, We, have therefore, come up
spocifically for a statutory authority for the
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very purpose that the Parliament will get the
opportunity to debate the working of the
organization, to ask questions with regard
to the organization and to question the
Minister and hold the Ministry fully respon-
sible for the work of this autonomous
Corporation, 1t was for this reason that
we went against the recommendation of the
Tata Committee for a joint stock company
which we could have done without coming
to Pariiament,

A question Atalji, Dr. Melkole and
others raised is the question of delay in
baggage delivery. What is happening is
that baggage delivery has not slowed down,
but the planes have been speeded up
considerably. Because previously the planes
took considerable time to cover the distances
but the baggage was delivered quickly. Now
the planes cover the distances in no time
and it looks as if there is delay in delivery of
baggage But the irritation is certainly lhcre,
and } entucly agree that this is something
where something should be done. We are
introducing faster and faster planes now. So
the demand for quick delivery of baggage
will grow. One point Dr. Mclkote mention-
ed is about conveyor belts. Not only the
conveyor belis, it is really the design of the
whole airport that matters, Although the
interim mod.fications we have done in
Delhi, in Bombay and in Madras are only
interim in the cxisting terminals, we intend
to build completely new terminals in these
airpoits,  And 1 may point out also that
Dr. Melkote has said that theie are palatial
buildings 1n kurope and in North America,
What has happened to these palatial airport
buildings? They have become marble
and glass maucoleums, because they were
built for prestige and they were buiit ia
such a massive manner that by the time
they were completed they have become
completely out of date and, therefore, you
will find that in all these great airports in
Europe even before they were completed,
they have to start modifications. We do
not want to make the ssme mistake. Not
only do I want to move on the principle of
maximum flexibility, but we want really to
have a break-through in airport architecture,
This is a maiter on which 1 do not want 10
tuke very much time of the House unless the
Members are interested. The point is that
the average age of a generation of planes «is
about 10 years, Every ten joars & sew
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generatiop of planes comes in.  And yet, beginning of the financial year. After this

buildings arc designed for 100 years, The
1esult is, there is & tremendous lag and
buildings, which today may look very beauti-
ful and very attractive but within 5 or 7 years,
get completely out of date. Asa develop-
jng country we do not have the resources to
was'e upon these so-called prestige buildings
which tecome out of date after some years,
‘We will try 10 get the best minds 1 India
and abroad for this work of airport design-
ing. 1wantto make a break-through in
airport architecture which will be significant
not only for India but for the whole world,
because, I know in many other countries
a lot of money is wasted. We cannot afford
to waste money ; we are a poor country

where millions st]l live below subsistence

It is criminal on my part if I waste
monecy, throw away money on piestige
buildings. 1 can assure the honourable
House that when we take up the design of
these buildings we will aiways keep in mind
the concept of maximum flexibibty so thar
with e: ch new development our airports can
adjust ttemselves to the new requirements
and 1 hope, with the blcssings and good
wishcs of the House and of the hon.
Members, we will realise this objective. Just
as we, for the first time, made a break-
through m city architecture in Chandigarh,
here also we will be able 10 achieve a break-
through in airport aurchitecture,

Jovel,

Shri Singh raised the point that this may
be circulated for cliciting public opinion,
I am sorry this will not be acceptable for
many reasons. Shri Jadeja mentioned that
we are ajready behind schedule, And,
between the time this Bill is passed and the
Airport Authority comes into being, a lot of
work will have to be done, particularly on
personnel. Because what is involved is
virtually bifurcation of the Department of
Civit Aviation. A certain percentage—I am
not sure whether it may be 20 per cent or
25 per cent.—of the civil aviauon
employces will have to ga to the new
Corporation, Naturally this involves a
large number of problems which closely
affect the interest of the workers and the
employees, 1 will need about 6 or 8 manths
to work out all the details.

1 hope tire New Authority should come
into béing by the 1st of January, 1972, or at
the very latest, by the 1st of April, from the

Bill is passed here, I hope this will be passed
in Rajya Sabha in this session, and there
will be hardly 6 or 7 months to work out
all the various details, 1 do not therefore
see the point of circulating it for opinion,
It will have to go 10 State Governments, it
will have 1o go to Select Committee and all
that, It is a matter where the Government
of India and Parliament are directly involve
ed. 1do not think it will be really advanta-
geous if this matter is postponed because we
have already lost much time and I do not
want to waste any more time in this regard,

SHRI S, M BANERIJEE : we represent
public opinion.

DR. KARAN SINGH : I am thankful
for hon. Members for the views expressed
in this House, Between now and untill the
new Authority is set up, if any of the Hon.
Members have any idea to give or any
suggestions to offer, I would be very grateful
if they would take the trouble of writing to
me and letting me have their suggestions in
this regard. We are bicaking new ground
and we will require ail the suggestions which
may be available.

Mr. Singh said unfortunately that alf
public sector corporations were making loss
all the time, This is not truc. Air India,
from 1953 from uts inception, for 18 years,
has made continuous profits, [ don't think
any othzr Aurlines in the world has got this
record. Even Indian Airlines have made sub-
stantial profits, For the year ending 31st
March, 1971 it has lost, but it has made
profits for two years before that. In those
two financial years, it has made profit,

Then, some other hon. Members raised
the question of residential accommodation.
The employees of the Civil Aviation Depart-
ment have often spoken with me about this,

1 must admit that the situation is not
satisfactory, because the civil aviation
employees, whether they are of the depart-
ment or the Authoiity, have got to work at
the airports, and, therefore, there are certain
special difficulties which they have to face.
(i course, the international airports will
probably have less difficulties, but the
domestic &irport employees have a lot of
difficultics, We are behind our schedule in
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the-construction of residential accommada-
tion. I am looking into that gencral
mwatter, as far as the international airports
are concerned 1 have already said to my
officars that we must give special considera-
tion to residenual accommodation. The
poise problem have been mentioned, but 1
think that it is better for them to have
accommodation with noise than to have no
accommodation at all and to be in very
great difticulty.
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With these words, | would again com-
mend my motioa for the acceptance of the
House.

MR CHAIRMAN Is Shrt Shivnath
Singh pressing bis amendment ?

SHRI SHIVNATH SINGH : No, I beg
leave of the House to withdraw my amend-
ment. The hon Minwister has accepted the
principle of it but because of shortage of
time he is not accepting it.

Amendment No 1 wus, by lcave,
. withdrawn.,

MR, CHAIRMAN : The question is : v

“That the Bul (0 provide for the
congtitytion of an authotty for the

JULY 31, to7t
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management of certain aerodromes
whereat international air transpost
services are operated or are intended
to be operated and for matiers con-
nected therewith, be taken into con-
sideration™,

The motion was adopted.
Clause 2—(Definitions)

MR. CHAIRMAN : There are no
amendments to clause 2, | shall put clause
2 to vote,

The question 1s :

*“That Clause 2 stand part of the BillI"

The motion was adopted.

Cluuse 2 way added to the Bill.

Clause 3—(Consnrution and 11co pora-
tion of the Authority)

MR CHAIRMAN : There are thres
amendments to this clause, but all the three
were not received 1n timo. However, as a
special case, these are being allowed.

DR KARAN SINGH : 1 beg to move ;

Puge 3, line 4,—

for *‘another person, being a whole-
time member,” substitute—

‘‘another member”. (2)

As I mentioned in the course of my
reply to the general discussion, this isa
very small amendment. This is an amendsy
ment to sub-clause (6) of clause 3. It reads
at present :

“During the temporary absence of the
Chairman, the Central Government
may appoint anotbgr person..."”,

1 am supgesting that instead of another per~
son being a whole-ume member, we shall
merely say ‘another member to act as
chairman’, It is 8 small amendment. I am
sorry 1 did not think of his earlier, but [
was & litle late,
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MR. CHAIRMAN The question 1s °
Page 3, line 4,—

for “another person, bemng a whole-time
member,” substitute

#another member®  (2)

The monon was adopted

MR CHAIRMAN The question 15

“That Clwse 3, as amended,
part of the Bill ’

stand

The motion was adopted,

Clause 3 as amended was added to
the Bill

Clauses 4 to 41

MR CHAIRMAN Theie arc no amend-
ments to wses 4 to 41

SHRI SHIVANATH SINGH | wanted
to ask for some clarific ition on clause 23

DR KARAN SINGH I am soiry I
forgot to cover that pomnt This 1s with
regard to the powers of borrowing men-
tioned m clause 23 As | have said, this
18 esseatially a Government of India under-
taking and with the representation on the
board in the way in which it 1s done  there
18 no danger of the hoard doing anything or
borrowing anything which would be outside
the approval of the Government of India

his 1s a technicality which s essuntial,
use very ofien, all thes: undortakings

Authority Bill 174
have got to go to banks and various other
agencres for joans So, this 15 a pure forma-
hty There 15 no question of giving any
licence to the Anuthority Qur members will
be there, and if anything at all 1s done,
which 1s not proper, we will take immediate
action So there need be no fcar on that
account

MR CHAJRMAN The question 1s

“That clauses 4 to 41 stand parst of
the B/II™

The motion was adopted

Clauses 4 to 41 wesre added to the Bill

Clause 1 the Fnacting Formula and
the fitle ware udded to the Bull
DR KARAN SINGH 1 beg to move :

* That
passed !

the Bill, as amended, be

MR CHIARMAN question 18

‘ That the Bull,
pass d "’

as amended, be

The mwotion was adopted

17 51 hrs

Ihe Lok Sabha then adjourned ull
Flove 1 of the Clock on Mo day, August
2, 1971]Sravaca 11, 1893 (Saka)



